
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

O.A..No. 414 OF 1991. 

DATE OF DECISION 12,10. 19y4, 

Shri Babu Mohan, 	 Petitioner 

Mr. U.M. Panchal 
	

Advocate for the Petitioner( 

Versus 

Union of India & Ors. 	 Respondent S 

Mr. B.R. Kyada, 	 Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N.B. Patel, Vice Chairman. 

The Hon'ble Mr. V. iadhaJ4zrishnan, idmn. Member. 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ?  

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal? 



-2-- 

Shrj Babu Mohan, 
Galigmate, Gang No.2, 
Railway Quarters, 
Railway Station - Chhapi, 
Tal. Vadgarn, 
Djst: Banaskantha. 	 •,•.• 	Applicant. 

(Advocate: Mr. U.M. Panchal) 

Versus, 

P.W.I. (N) Mehsana, 
Mehsana (Western Railway). 

D.R.M. Office, 
Rajkot Division, 
Western Railway, 
Kothi Compound, Rajkot. 

Union of India 
Notice to be served through 
General Manager 
Headquarter Office, 
Western Office, 
Churchgate, Bombay. 	 ..... 	Respondents. 

(Advocate: Mr. B.R. Kyada) 

ORAl1 ORDER 

.A. No. - 4L121 

Date: 12.10.1994, 

Per: Hon'ble Mr. N.B. Patel, Vice Chairman. 

The applicant and his advocate are not 

present. Dismissed for default. No costs. 

(N.F3jairman 
 atel) 

Vice  
(V. RacThakr jshnan) 

Member (A) 

100  

vtc. 



Am 

M.A. 33/95 in 0.A.414/91an5 M.Aa34/95jnJ.A.414/91 

I 

(_ 	) ----- 

Date 	Office report I 	- 	Cer 

23.1.95 Leave note filed by Mr1 Kyada. 

Adjourned to 30.1.1995. 

- I (K.Rarnamoorthy) 	 (N.]3. Patel) 
Menber() 	 Vice Chairman 

vtc. 	 - 

30/1/95 
J 	

j•33/95 

Hrd 	1r.Pnchal a 

. 	iiow-. ULcier dismissing the O.A.414 

I of 	is hereby set dside 	rd the 

JA. 	i t restored 	t 	file. ;.A, 	stands 

- cis;o$ed of. 

1.A.12111011ved. Order daed 1/9/94 

t'ike 	011 	a record. 	i.A. 	3t3flds disrosed 

I. 	f 

I )..4l4I91 

I - A'jourr. 	to 

K !arnoorth7) 	; 	('i. I3.Pte1) 
:c 	Vice Chirn n 

1
. 

. 

I 
I- a 

- 

- 	I 



Date 	Office report  

24.2u.95 
	 Ajourne to 29-3-95,at the request 

of -4r.Pancha1 as he is feeling 
indisosea. 

29-3-95 

(K.rarna.moorthy) 	 (.B.Patel) 
MembeL (A) 	 vice Chaizan 

ssh* 

Mjirned to 27-4-95 at the request 

of Mr. Parcha1. 

(K.&mamoorthy) 
Yen ber(A) 

(N.B. Patel) 
Vice Chairman 

vtc. 

As the ffon'ble Vice Chairman is not 
evai1ahl'djourned.tO 29-6..95. 

(K$arnarnoorth 
Aenbe r (A) 

4 

2 )-6-95 



M.A. 33/9 5 in O.A. 41 4/9 land M.A. 34/95jn. A. 41 4/9l 

Date 	Office report 	
J 

23.1.95 Leave note filed by Mr. Kyada. 

Adjourned to 30.1.1995. 

Th 

(K.Rarnanoorthy) 	 (N.13. Patel) 
Merrber(A) 	 Vice Chairman 

vtc. 

30/1/ 9 5 M.A. 33/95 

Heard Mr.ParLChal and Mr.Kyada. 

1.A. allowed. OLder IS. 	the O.A.414 

of 1991 is hereby set aside and the seine 

O.A. is restored to file. l.A. 3tands 

dispoed of. 

't.A.34/95 

i4.. allowed. Order dated 1/9/94 

taken on a record.. MA. stands disposed 

Adjone to 24/ 2/95. 

(K. Karnamoorthy) 	 (i. B.Pãtel) 
Member (A) 	 Vice Cha irman 

55 



Date O:Efice report 

24- 2-95 

29-3-95 

2 7-4-95 

adjourned to 29-3-95,at the request 
of hr.Panchal as he is feeling 
indisposed. 

(K.F!amoorthy) (N.EJatel) 
Member Vic 	Chairman 

s sh* 

adjourned to 27-4-95 at the request 

of Mr. Panchal.. 

(K.Ramarnoorthy) 	. (N.13. 	ate1) 
Mnber(A) Vice Chairman 

vtc. 

*.s the aon'ble ViLe Chaii.iri is not 
avai1ab1e,adjourne to 

1 

29-6-95 



; 

CAT/J/13 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.%. NO./414/91 
T.A. NO, 

DATE OF DECISION 29th  •June,1995 

Petitioner 

:1r. U. i.Panchal 	 Advocate for the Petitioner (s) 

Versus 

Unuion of India & cr3. 	 Respondent 

ir.B.R.Kyada 	 Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. ..3.?ate1 
	 Vice Chairman 

The Hon'ble Mr. K.Raamoorthy 
	 flember (A) 

I It — fl tfl.. c 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 	/ 



to 	 () 

hri Babü flohn 

Garigmate,Garig 
Railway uarters, 
Railway tation-ChhaPi, 

Tal.Vrdgam,DJ-t. Banaskantha-. 

Advocate 	Ar. U.A. Panchal 

versus 

/ P.W.i. N), ie'rxsana, 
ehsana LW.Rly.) 

L).R.ii., OfLice, 
RajkOt DivisiOn, 
W.Rly. ,Kothi Compound, 
Rajkot. 

Union of ndia,Through : 
G3neral Aanager, 
Head Quarter office, 
W.Rly., Churchgate, 
Bombay. 

dvocate 	 R.Kyada 

1
40 	 ORAL ORDER 

O.A.414/91 

Per Hon'ble Llr.N.B.Patel 

Applica nt 

Re soonde rits 

Date: 29-6--1995 

Vice Chairman 

The apulicant and his advocte, 

i5r.?anchal are not reseflt. Dismissed for default. No 

order as to costs. 

K. RamamoOrthy) 
ember (A) 

NPtël) 
Vice chairman 



.A./5J1/95 iJ ,.:/'•114,.'91. 

Date 	Office Report 	 o R o E R 

7-1,J) 95 	
J 	

I 	 9th 	t 1995, 	th€ 
f 	chal. CDpi.s fL.i.rni3hecT. tc  ::r.I(ya3a. 

I iih r (A) 	 Vice O,hairLn 

tote filed by Mr.Kya.Adjourne.4  

hnn)  
Vice c:irman 

L2 

M.A. a11owe. Orer dismissing the 

s set aside nd the said O.. is 

file. M.. stan1s ispose of. 

1journe to 23-11-1995 for 

rig. 

ftman) 	 (N..patel) 
Vicy' '-hairman 



CAT/J/1 8 

CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

O.L NO. .14/91 

DATE OF DECISION 23-11-15. 

N. 	3dhci •iohan 	 Petit loner 

F4. _ 	pancta1 
	

Advocate for the Petitioner (s) 

Versus 

union of Inia and Cthrs 	 Respondent 

r. :3 .R. i<yada 	 Advocate for the Respondent (s) 

CORAM 

The Hon'ble Mr. 	U. J. pae1 
	

Vice Cnairrnan. 

The Hon'ble Mr. 	1. iadhakrishnan 	 Nerrer (A) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment ? ) 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgment ? 

Whether it needs to be circulated to other Benches of the Tribunal ? 



OF IJIE 

2 

1ir I gabu Mohan 
Gangrnte, Gac No.. 
RaiLway JarteL 
Railway Stat iori-ohhap I 
Tal 'cdam, )is, f3ariaskantna 	 Ap1iCaflt. 

Advocate 	M. J.M. panchal 

jersu 

phI (:) iehsana 
Mehsana (.jescrn aiIwav) 

h.M. ffioe, 
j-.ajkot Dts ion 
e ste rn Aail way 

Kotai Compound, ajkot. 

Unicr- of Inula 
Notice to be served through 
General r1anager, 
jead uartar Office, 
este rn uffice, Chu rchgat., 

3ornbay. 	 Respondents. 

Advocate 	mr. s.. Pyada. 

o R A L 0 e, D ER 

In 	 Date; 23-11-1995. 

Q.A. 414 of 1991 

per :-jonhle Shri N.3. patel 	 Vice Chairman. 

The applicant challer:es the comnninication 

(Annexue A-9) dated 1L-1-191 !biereby he is informed by 

the Chief Medical Superintendent, Rajkot that he was examined 

ord atm 	Bh 	 bay on 18- 	 oaLd  had 

certified that the applicant was not fit for trie post of Gangmate 

Grade B-i which he was then holding but was fit for the post 



of Gangmate Grade 3-2 IP9  nis lenrned idvocate Mr. Panohal 

states triat dt present hr appL icCn: 	 en 	past 
nCtC 	'dE 

The 	L1jeCL ha'e res isted Uhu O... on the 

eed tet1 	i 	opini.ori of the Cciief Medical o::. 
Pajkot to the effet that the appi icant was not fit for 

uoldin 	he post of Grade B-i, the al ice it had preferLed. 

an appeal end he was iot examined ny the h i.jhest Medical Body 

amel j the Medical Board, Borrbav and the examinaticu of the 

piicantcarried ot by tfle Board on canfJmed 

that tue api icant was not fit for the post c Jenrate cede 

is-i Out1at tue same time1  he was fit for cue postBrade B-.. 

The respondents the refore, say that the cc is no bas is for the 

apl icant to challenge the commn icat ion Annexure A-9 dated 

l-l-l99i 	it is bs-d onthe medical opinion 	rendeLed 

cy the hi:hest medical a thority1  namely the Medical Board. 

It apeers that the applicant filed the present O.A. 

because alonBwith the comm nicatiou dated l-1-1991(nexure A-i) 

no certificate of the Medical Beard, Bombay,  was furnished to 
nim Showieg that he was not fit for the post of Grade 3-1.  
Ioe 	 tb  	respondents ha Producedr, along wi 	 py tne 	 ,  

at 	exure R-2,thc report of the Medical Board, Bombay which 

confirms the fact trat the apricant was examined by the 

Board in the 	-iospital, Bornbayon 18-12-10 and this report 

cords the ccricicsiri of tue Medical Board that the applicant 



ctive colour vision both on E.3. lamp s well as 

p1tes and he was,thcfore, unfit for medical 

B-I but vas fit for medical catgotyy 9,-2. This 

hows that there is no ground to challenge the 

atiori, Annexure A-9. The applicant has not taken 

hr it(-, ps in the matter after the above conc1jsthn 

dical Board. 

In the resuLt,we find that che applicant has no 

action to challenge the impugned communication 

Annexure A-9 datd 1t1_1991. O.A. is therefore dismissed 

howe ;ie r1  with no o rde r as to c Os ts. 

(7. adhakrishnan) 	 (:.B. patel) 
Member (A) 	 iice Cnairman. 

*AS. 


